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Sri Swami Dayal Gupta petitioner appears in person. Advocate, Sri Sudeep
Harkauil. Advocate for Respondent No.4. He seeks time to file objection to the
petition. The time is granted. Such objection to be filed at the earliest before the
Registry and after serving an advance copy to the petitioner. The petitioner 1s also at

liberty to file a reply to such objection if filed.

The petitioner in response to previous observation of this Court now moves
an application to delete the name of the respondent Board of Industrial and Financial
Reconstruction (BIFR), from the array of petition, which is now not in the legal

existence.

The Registry is directed to make scrutiny of such application in relation to the
court (application) fee payable, if any.
A copy of the application to be provided to the respondent counsel, for the

purpose of filing reply.

In addition to the above, Sri Gagan Mehta the counsel for another respondent
informed about his illness and expressed his inability to attend the Court, which is

taken on record.

The matter listed on 23™ August, 2017.
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